
CENTRAL ADMJ1 ISTRAT IVE TRIBWAL 

BPN GALORE BENCH 

APPLICATIQ"J NO. 230 of 1995. 

Second Floor, 
Commercial Complex, 
Indiren cc] ar, 
MN GALORE - 560 030. 

Dated: 6APR'1995 

APPLiCANTS: sri.R.shanrnugam,Harihar. 

v/S. 

RESPQDENTS: The Secretary,MifliStrY of Railways, 
New Delhi and others., 

To 

.1.. 	Sri.M.S.AflarldaramU,AdVocate, 
No.27,Chandrasekhar Complex, 
First Main,First Floor, 
Gandhin agar,BangalOre-560009. 

2. 	Srnt.M.V.Nirrnala,Advocate, 
No.53, N.S.Iyengar Street, 
5dripUra1fl,Baflgal0201 

Subject:— F.rwarding copies of the Orders passed by the 
Central -MministatiVc Tribunal,Bengalor-3. 

- - 	 ---xxx--- 
.Pieas f1nclosd herwith a. copy of the Ordr/ 

Stay rrd /ntrim Order, passed by this Tribunal in the above.  

mentioned applic at ion (s) in 303I995 

614 
DijTGISThPR 

JUDICI L BRItCHES. 



CENTRAL AD INISTRATIVE TRIk3UNAL: BANGALORE BENCH: LiANGALORE 

ORIGINAL APPLICATION NUMBER 230 OF 1995 

THURSDAY, THIS THE 30Tu DAY OF MARCt1,1995. 

rir .Justice P. . Shyaiiisundar, 

Hr. T.V.Rariianan, 

R. Shanmuam, 
S/o V.Rajagopal, Aged about 
29 years, working as Inspector of Works 
(IO), Office of the Deputy Chief 
Engineer (Construction), Davanbere, 
Southern Railways and residing at 
C/'o VenkateShwaran, I0, io.23-B, 
Railway Quarters, 
ijarihar. 

Vice-Chairman. 

Heiiier(A) 

Applicant. 

(By Advocate Snri i'i.S.Anandaraiu) 

V. 

The Union of India 
represented by its Secretary, 
iiinistry of Railways, 
New Delhi. 

The Chief Personnel Officer, 
Southern Railways, iadras. 

The Chief En6ineer,  Southern 
Railways, iiadras. 
The Senior Personnel Officer, 
Southern Railways, Ban6aloe 
Cantonlilent, Banaiore. 

The Chief Enineer, (Construction), 
Southern Railways, 
Baa lore Cantoent, 
Banalore. 

a. 	The Deputy Chief Engineer, 
(Construction), SQuthern Railways, 
Davanere. Respondents. 

(y Standinb  Counsel Stut. i.V.Niriia1a) 

U R L E R 

.Justice P.K.Shyamsundar,Vice-Cnairman;- 

Wave heard Hr.H.S.Ananda Ramu, learned counâel for  the 
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applicant and Siut. ?i.V.Nirmala, learned Standing Counsel f* 

the railway administration and propose to dispose of thIs appli-

cation at the admission stage itself. 

This is all about the Railway administration 1s reluctance 

to put back the applicant to his original position in Palghat. 

division to which place he appears to have been so greatly 

attached. He wants to immediately go back to Paighat Division. 

He says, he was brought to Sangalore Division on the specific 

assurance that he would be sent back to his original position. 

According to him, the assignment given to him at Bangalore Divi-

sion having been completed he wants the administration to honour 

its commitment by sending  him back to Palhat Division. 

We understand from the pleadings filed in this applica-

tion on behalf of the administration tnat they are not averse 

to send back the applicant to Palghat division after the purpose 

for which he had been brou0ht to 5angalore Division stood fulfil-

led. The department tells us and is also borne out from the 

counter statement filed herein that tne project - Chitradurga 

gauge conversion - is now approaching completion and will 

probably be 'completed in the next couple of months and that 

thereafter the administration will be happy to send the applicant 

back to Paighat Division. 

Sri Ananda Raiau submits tnat Cnitradura gaue conversion 

is already over on 31st October,1994 and that as many as 21 

surplus staff are here in Banaalore Division doing flOtfl±Hg  

Se tnat as it may, we direct the kailway administration 

to send the applicant back to Paighat division within 4 months 

from the date of this order, if not earlier. According  to tne 

lailway administration, the applicant occupies nuirner one posi- 
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tion in the prospective transfer list. If that is so, within 

4 montns period dead line the applicant may be sent back to 

Paihat Division,if not earlier. 

6. Application is accordingly disposed off finally. No 

costs. 

H 
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Central AdmirustratiVo Tribunal 

Bangalore Bench 

Bangalore 


